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RESOLUTION RE RATE OF DIVIDEND

PAYABLE BY RAILWAY UNDERTAK-

iNG TO GENERAL REVENUES AND
OTHLR ANCILLARY MATTLRS

FHF DEPUTY MINISTER IN THE
MINIST RY OF RAILWAYS (SHRI
MOHD SHAFT QURFSHL Ah Deputy
Chinmm Sun I move

That this House approves the recom-
menditions madc tn paras 11 231 318,
319 427 229 412, 414 and 511 of
the Report on Accounting matters of the
Conumittee appomnted to review the rate
of dividend pivable by the vailway un-
dertaking to General Revenues as well as
other anallary atters 1n connection with
the ralwav finance visavis the General
Finance  which was presented to Parha
ment on the [rth December 1972, and

that this House further directs that
the coon tahen by Govetnment on the
othar 1ecommondations made 1n the Re-
port should he¢ eported to the next Par
hamentuy Conunittee which mav be ap
pomnted to rovicw sinmlar  matters

Sir the Railway Comvention Commuittees
comstituted 1 the post Independence  era
have detetrmned mainly the form and the
quintum of the retwrn that the General
Revenues should  receive—on  the Capatal
mvestad on the Ratlwavs dunng the Plan
periods The prinaples enunaated by the
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{Shr1 Mohd Shafi Quicshi]
first Convention Committee 1 1949 have
broadly been followed by the successive

Committees with such modifications as were
considered expedient 1n the changing
cumstances

The recommendations of the 1ecent Con
vention Committecs have covered live vear
periods of the respective Five Year Plans
s0 that the Ralways could know the re
soutces available for Plan projects and pro
grammes aiter meeting the dividend ha
bility

The present Committee constituted 1n
August 1971, presented an interim report
on 7th December, 1971, which was accepted
bv the other House on the 16th Decem
ber 1971, and by the Rajya Sabha on the

20th December 1971 The intennm report
covered the financial vears 197172 and
1972 7%

In their first 1epoit on Accounting Mat
ters presented to the House on 15th De
cember, 1972 the Committee have covered
a wide field Tn Chapter 1 the Committee
have recommended that the recommenda
tions made by them for the financial years
1971 72 and 197278 with regard to the
rate of dividend and other ancillaiv mat
ters should be takcn to cover the next fin
ancial vear  namely, 197374 also I am
grateful to the Commttee for this 1ccom
mendation

The Commttee have (zamined in depth
the vaitous finincial and accounting pro
blems of the Railways They have made
certain 3 thuable recommendations  Those
recommendations hioadly  fall nto  two
parts The first pait 1n respect of which
the specific appioval of this House 15 re

quested  deals with the rate of dnidend
payable to  Gencral Revenues and other
ancillliary matters (para 11) quantum of

contribution to the Depieciation Reseive
Fund during 1973 74 (para 2 31) pavments
to be made to the States in lieu of the pas
senger fare tax and the contribution to
the Rwulwav Safetv Works Funds (paras
318, 319 427 and 3 28) rate of interest
pavable on loans taken fo finance develop
ment 1nd expenditure works (paras 4 12
and 4 18), and the interest chargeable on
loans taken from General Revenues to
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finance expenditure from Revenue Reserve
Fund (paa 5 11)

The second part of the recommendations
rclates to general accounting matters 1 res
pect ot which the commuttee has asked
further studies to be made and 1ndicated
the lines on which thev aie to be made
Ihese are—

the requrements of the Depreciation
Reserve Fund during the next five year
Plan (para> 217 to 220) the precse
effcct of using overaged stcam locomo
tuves and the economics thereof (paias
259 and 260) inadequacy of clectric
locomotives and continuance of overaged
electric locomotives 1n service (paras 2 71
to 274) the need for exercising extrerne
arcumspection  for  making further in
vestments for augmenting Railways capa
city  for manufacturing wagons durnng
the next Plan (paras 2 88—290) plan
mng for additional cnaches (para 2 106)
the need for a crash programme for elt
minating level crossings 1n the areas of
high tiaffic denaitv as quuckly as posst
ble (para 3 55) the directions 1in which
passenger amenittes should be i1mproved
and the need for giving due prionty to
proviaen of quarters for railway staff
(paras 415 to 421) a study of the
question  whether over capitalisation  of
the Indiin Railwavs should be amortised
ad tf so for what period and whe
ther the capital structure of the Rail
ways should be restructured (para 517)
1 comprehensive review of the form and
content of the Railway Budget and the
number of Demands for Giants and the
preparation  of performance budgeting
as well as other documents with a view
to rtionalisation and simphfying  therr
contents (paras 7 9—7 1%) reorientation
of accounting procedwmes (paras 7 28—
780) a review of the provisions con
tained 1n Accounts General and Engi
neertng Codes (paras 7%2 & 7%%), a
reapprausal of the present svstem of
management accounting and examination
bv a high level Action Commuttee (para
749 strengthening of the Costing Orga
nisation  (para 7 59) appointment of a
Commuittee to go 1into the whole ques
tton of planning, programme and hold
mg of stores thoionghly with a view to



225 ! Resolution Re [20 DEC. 1972] Raie of Dividend 226

biinging out improvements in the ex
isting systems and procedures and ex-
ploration of other areas of railway opera-
tion to be monitored with the aid of
computers (paras 7.81 and 7.82).

As will be clear fiom what I have said,
the Committce themselves have tecom
mended. in many of these areas, further
studies and investigations by special task
forces or Committees. The Issues involv-
ed are important. It will be mv endeavow
to constitute these committees and  task-
forces as expeditiously as possible and the
action taken and the progress achieved
will be 1cported by the Ministry to the
next Comention Committee.

As 1 have alicady stated, the Committee
has taken a good deal of touble to go
into the varions accounting and elated
matters and  proccdutes in depth. The
Committee is currently holding a2 number
of sittings to go into commercial and al-
lied matters and availability ot wagons.
They have also completed their sittings in
respcet of suburban services. 1 look for-
ward  to  receiving valuable suggestions
from the Committee for the improvement
of all these important sectors of Railwav
operation.

With these words T commend the Reso-
lution to the House.

1 he questton was proposed,
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I aF ITA AYE F WUFHT HAF
q¥ IFA qg A% AT FT HAT
G e
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feamr =z g0 ww At 3E
fF @ avg A JIgad B w7
WA A N TZ AERA A OTAW
FAT AMfgU f 7 a1 gragAr 99
2 AR WA FT qET FY UE
AR AW ST A\T 7S T oAb

# ugfagmm 2 wwE oA @)
AT glaymo a2

g @ ¥ a8 wgAr A
fF fFam gweER = 3

z
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FA Z1 FOO Agd &1 SAET
CISEICINE 1 O | A B g 1)
FA § AF FA AN @ FHAW

TG EIY | SWIEI & AR 97, 997
X H FET ITF O HT AT FT

1 ¥ Afyw @ sfamar §
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foae € wf gfywfai F 9w
CEIIE SR - A B I
frar fr wfamifar @ a=a foE
fFar & #AT 3@F AFEET AT
g fear f& @ sfgwrfon @
fed ama 7 g1 @1 7t faerw
qFEAT AATAT AT HAT A T
T T fggd F Faw T g
o #Ahywfar 1 fog & &
g, g 371 e fanm onan, ug
TE BMI 9T0 | 3FT AF-AfEw
97 H{AAT g, SAFr JAg A 4@l
T F oAWE AT @ad  fAEd
g afrr I & mfuwmfar &
THT H OETAT WAT F o S FE
feae g, #1 fiw @, *1% farwma
g, FI§ FEE OB, s 17 AW
ouA Agr FTA ar ’ 9 angw
¥ AR g AT § wE wmed
g f5 @ aw & wmer A% o
T AEN S W WA wlawriar
¥ a3 OYFTY F OWREIA FY
qAT  FET FT ORMmE AG FA
A WY A grAd guR qET qUIAA
TA AR FAAR T AFOT AT
THIT FET
SHRI PITAMBER DAS [ do not pro-
pose Lo take long ume Su, I would like
to avail mselt of this opportunity for
draning the attention of the House,
through vou of course, to a matter which
necds basic thinking. Undoubtedly, the
Railways arc  the biggest public under-
taking with about 18 lakh employees and
over Rs. %300 crores of capital investment
15 at present It is, theirefore, very natural
for the Members here and the people out
side to expect that the Railways should be
able to give a substantial amount as pro-
fits to the General Revenues. As we ex-
pect in the case of other public under-
takings, 1n this case also this being the
largest  undertaking—it  appears 1o be
cerv natwral—to expect the largest amount

by wav o dividends to the General Re-
venues, This 15 one approach,
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Sir, the other approaches that the Rail-
ways cannot he regarded merely as a com-
mercial, undertaking. It is a public utility
service. The pattern of the Government
that has been acepted in this country is
that it is responsible for providing all
the necessities to the pcople. The country
is quite large, from Kashmir to Kanya-
kumari on one side and then east and
west. It is quite a big country, almost
as big as many countries in the world com-
bined. Commodities to be used by people
have to be carried from one part of the
country to another. The Government has
the responsibility of carrying foodgrains, for
instance, from one part of the country to
another. Similarly it has to carry cement,
coal, fertilizers also and, Sir, all these are
low-rated commodities.  If the Railways
have to be regarded as a commercial un-
dertaking, then they must be free to re-
fuse to carry these goods because they
are low-rated. But can they refuse? Does the
responsibility that we have imposed on the
Government permit the Railwavs to refuse
the carrying of these articles? It docs not,
with the result that these commodities
occupy more space, bring less revenue and
ultimately result not exactly in losses but in
reducing the profits that they could have
earned if they had closed their traffic to
these low-rated commoditics and had re-
placed them it by high-rated commodities.
They could do it. Between these two con:
cepts, one whether the railways should be
regarded as a purely commercial under-
taking or whether it should be regarded as
a purely public utility service, we find our-

selves stuck in. And both these con-
cepts are very forceful. It is not
easy to accept one and reflect the
other, as there are very strong points

in favour of both. The only way left open
to us, when we cannot accept one and
reject the other is to strike a balance some-
where in between I honestly feel —with
whatever little knowledge I claim to have
about the working of the railways—that
the railways do w1y to strike a balance and
I would urge thiough vou, the Members
of the House that whenever they consider
the working of the railways or the earn-
ings of the railways either being in the
red or in the grecen, they should not lose
sight of the fact that even if we wish this
Department to be run on completely com-
mercial basis, we just cannot afford to do
it. Thank vou verv much, Sir.

16—6/RSS/ND/72
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THE MINISTER OF RAILWAYS (SHRI
T. A. PAL): I am deeply grateful to the
hon. Member, Shri Pitamber Das, for cor-
rectly putting the perspective of the work-
ing ol the railways in this country. As I
have been listening to the other hon. Mem-
bers I would like to make it clear that
it was not our intention to come before
yon requesting to approve only some of
the recommendations. Recommendations
which imvolving financial matters require
vour approval before the Railway Budget
is prepared. About other things the Com-
mittee itself had its own doubts and it
has therefore, recommended that we must
have expert committee constituted to go
in depth and make a study of these mat-
ters. There are other recommendations
where they have pointed out certain short-
comings like the money that we provided
for the welfare of the employees which
we have not spent. These are things which
are within our means and which we should
set right. There are recommendations like
the one that we should be more circums-
pect in the matter of increasing the capa-
city for wagon manufacture in this country.
It is not that they have suggested that
we should not place orders for more wa-
gons. Today the capacity is ‘mostly in the
private sector and the maximum number
of wagons manufactured in any year in the
country were ahout 26,000. Now, the
Railways have a capacity for manufactur-
ing 2500 wagons and we propose to go
up to 4,000 wagons. The orders that we
have placed come to about 40,000 wagons.
We are not sure of getting more than ten
thousand wagons per month for the next
two or three yeais. In fact, in some months
it has been as low as 600 as in last Octo-
ber. As a matter of fact, I think we are
leaning too much on our assets. If up to
1965-66 the Railways had shown a surplus,
it is quite possible that we had not pro-
vided for depreciation in the manner in
which we should have, anticipating the
replacement value of the assets that we
might have necessarily to use. The result
of it is that it was possible for us to
earnn a surplus. Secondly, it is said on
the Railways that the working expenses
could be kept low. Now, many hon. Mem-
bers suggested that we have become over-
burdened, that we have become a white
clephant and everything else, but let us
examine what has happened. Between 1951
and 1972 our staff including casual labour
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have gone up paacticallv by two thirds
From about 10 lakhs, we are 18 lakhs now,
the biggest employers Mav be we have
with us qute a large number of people
No other raillway on earth has as manv
people If you ask me, are they necessary,
I would say that it may be possible to
reduce the number but are we permitted
to do so 1n our soctal system? If we re-
place a steam locomotive by a diesel loco
motive about 30 persons can be displaced
Wc cannot afford to displace them We
have to give them tramming We have got
to absorb them 1n our service It has been
pointed out to us that we could have
replaced our steam locomotives 1 may
assure the House that we are trymg to
get the maumum number of diesel loco
motives and electric locomotives from our
own workshops The alternative for us 1s
to mmport them We have stopped manu-
facturing steam lccomotives but we are
not 1n a posttion to discard them We are
not an affluent country We have to make
the maximum use of available resources,
whether we like 1t oy not TIn fact, most
of our difficules are bhecause we behave
Iike an affluent country without trying to
make the maximum use of our human re
sources, as well as the other resources,
available to us I think i1n this respect the
Railways have done quite a good job In
1951 52 the number of ouginating passen
gers carried was 1208 mllion In 1971 72
1t has gone up to 2536 million passengers
In 1951-52 the distance travelled by them
was 63072 mmlhon passenger kms It has
now gone up to 1,25,393 mllion passenger
kms In fact 1t has practically doubled
In the case of goods naffic also the Volu
me of work done had radicallyv doubted
In 1951 52 the figure was 98 3 milhion ton
nes of oniginating traffic It has now gone
up to as high as 203 mulhion tonnes This
is a tremendous job that the Railways
have done over a peitod of vears As my
fon  friend pointed out, 1s there any
other railway svstem which has been wsed
more as an instrument to develop the
economy of the country than as a business
orgamisation® We have the option of charg
ing every commodity at the cost price and
hand over the surplus to the country for
development but as it happens we are ask-
ed to do so many subsidived opcrations
If somebody sits 1in juogment, ne can find
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it out We ae ashed why are Ratways in
the 1ed> T do not want to think 1n hmited
terms The very object of the Convention
Committer 1s that we want them to go
into the case Please judge us by what we
perform for the economy How do you
expect us to gne a dinidend of 6 per cent,
which we ought tor Howeirer 1if we do
not give a return on the money that we
utihce somcbodv 1n this country, the poo:
man 1n this country will have to pay more
excise on matches, sugar, salt or something
elsc If we accept that, we have to produce
a surplus, as we should produce a surplus
It was pointed out to me 1 the othe
House Whyv do jyou want to earn a sur
plus®* Why not gne more money to the
staff> Certainly, the welfaie of the staff
has to be looked 1into, but we cannot
accept the philosophy that whatever sur-
plus 1s produced 1n any undertaking
should go only to the staff The country
also has a2 nght to share 1t

Now what 1s the loss that we are
incining  Is 1t only on account

100 p v of mefficiencye If you tell me
that it s on account of in-
ethcaeney I would  like to  consider
1t with vou On coaching services and
passenger traffic our losses are Rs 6l
crores out of which Rs 12 crores are only
on suburban traffic The hon Member
said thit these are being borne only on
account of people in the three capital
aties of India  Why should the people

of the rest of the countrv also bear 1t?
I may also point out that the people 1n
these threc cties are also paving the highest
income tax 1n the country and therefore
1t 15 legitmate that the General Revenues
be asked to subsidise them also I
do not know, 1if 1t 1s left to us, 1s 1t posst-
ble for us to raise the suburban fare One
half of the daily trafic in the Indian
Railways 1s thewrs In the City of Bombay
alone 25 lakhs of people travel every day
Now most of these people belong to the
middle class If there 1s anv talk of raising
the fare, I am sure there 15 bound to
be a hue and ay that the lower mddle
class be affected by 1t But nobody bothers
how the working costs of the railways have
gone up all these years They say that the

may
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Railway can Dbring down the cost firstly
on its manpower, secondly on fuel, thirdly
on tts rolling-stock and then on the capi-
tal cost. Now, the capital cost has been
going on inaeasing. A wagon which then
uwsed to cost only Rs. 16,000 in 1961, is
now costing Rs. 35,000 to Rs. $6,000. For
moving the same commodity, the same
fieight is being paid. But the capital cost
is going up bhigher. So far as the coal
charges are concerned, between 1950 and
1972, it is plus 142 per cent. The other
day also I had been called upon to in-
creasc the coal prices. I was told, we have
agreed to give gratuity to the coal workers,
bonus to the coal workeis, the opeiational
cost of the coal mines has gone up. Ulti-
mately, the Railways have to bear it. Which
means, I will have to pay for transport-
ing the coal but everybody else involved
in this coal industrv will be given the
charge that 1s due to him. Therefore, 1
am ashed to bear part of the cost of trans-
portation. So is the case, in fact, in res-
pect of one-third of the goods that we
transport, whether it is fiuits or vegetables
o1 foodgrams ot other commodities. On
these low-rated freight tiafic we ale losing
Rs. 54 crores. We are transporting them
at less than the cost. Seventy-five per cent
of our transportation is on bulk commo-
dities like coal, iron or goods for export
purposes and all that. In fact, we are also
making a loss of 1.25 ciores on special
freight rates, concessions for export trade,
relief measures, etc. We are walled upon to
take diinking water to Ahmecdnagal or
even fodder from one State to another on
account of the diought that we are now
facing. Who can pav us our commmercial
rates in transporting this fodder? If we
are not going to make good the losses,
who 1s going to pav us for making up the
losses then? But nobodyv seems to appre-
ciate that these are inevitable 1n a system
which provides the lifeline for the economy
of this country.

On umemunerative branch lines we aie
losing Rs. 8 crores. On this item, I would
like to see whether we could not try to
improve some of these lines and try to
maximise ow income. Either somebody
makes good the loss, we have incurred in
the service of the society or we may have
to be inevitably in the red.
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T'herefore, the Railway Convention Com-
mittee has done us no favour. Let me not
say that we want to pad our figures or try
to present a bright picture. I would like
you lo appreciate the 1ole that the Indian
rallwav svstem has played in transpoiting
commodities and  passengers in this coun-
ty.

t

SHRI PITAMBER DAS: You will ex-
cuse me. Undoubtedly, the Railway Con-
vention Commitice has done justice, no
favour. But in these times, it is not easy
to get even justice.

SHRI T. A. PAI: 1 only wanted an
appiudation because the society also must
learn that things cannot be done free. How
do vou expect me to pav our staff more?
Not only the staff has grown by about
two-thirds mote, from 1950-51 to 1971-72;
the pei capita cost of the employees has
gone up from Rs. 1263 to 8546. I agree
that others in the society are getting more
than mv railway employees. But the point
1v that this factor has gone up by 181
per cent, apart fiom providing extra jobs in
the Railways. 1 entirely agree that today
how the brggest public sector oiganisation
and other public sector undertakings ope-
rate hasy a meaning for the entire economy.
I am looking at many of the valuable sug-
gesuons that the Convention Commuttee has
made. They onlv point out that as the
biggest public scctor organisation certain
modein management concepts must  also
be applied to the Railways. What are our
resources? They are our men, the existing
10lling stock, and the tracks that we have,
the finances. If we are able to manage all
these a little bctter than what we are
doing then there 15 no difficult. I may only
tell you that we may have failed to pro-
vide the necessaiv depreciation, if we had
done it, perhaps our problems would not
have been so much. If you had not asked
us at that time for tiansfernng large
amounts to the general revenues and had
not condemned us for our failings, perhaps
the Railways would have run very much
better. I do agree that if in the past things
have not been done, they should be done
because this valuaeble asset must always be
kept going in tlis country. So I am glad
that the difficulties of the Railways also
have been appiedated, and 1 am grateful
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to the Convention Committee for looking
into some of the problems. In fact the
four problems that they have pointed out
for deeper study have comsiderable mean-
ing for us.

It was pointed out to me that put of
the passenger fares tax contributions have
been withheld by us. We do not think we
have withheld anything to the States.

SHR1 JAGDISH PRASAD MATHUR:

Not given theii due.

SHRI 1. A. PAI: It 15> a matter of opi-
nion as to what is their due. It has been
pointed out to me that we have not con-
verted all our level crossings into over-
bridges and underbridges 'This, again, is
thc concein of an affluent society. We have
62,000 level crossings out of which 22,000
are unmanned. [ do not know why every
crossing must be converted into overbridge
or underbridge. Is it for the convenience
of the motorists? If this is to be done
this would be a symbol of motor car civi-
lisation where certain things will have to
be changed v the sake of a few. East
Germany faced the same problem. Now
they have given definite instructions to the
motorists to stop at the level crossing as
rather than ash the railways to provide all
the safety measures.

SHRI S. D. MISRA (Uttar Pradesh):
About the railway ciossings nobody is keen
that you have overbridges everywhere. No-
body is saying that you have oveibiidges
at all the unmanned level crossings. But
a8 compared to the Western woild and
other worlds in the East also, is it not a
fact that while in India the stoppages and
closures of these crossings 1s about half
an hour, 25 minutes and an hour, in
foreign countries where Mr. Pai has gone—
he has seen more places than we have
seen—the stoppage is just 2, 3 o1 4 minu-
tes. Why can he not do that?

SHRI T. A PAI: 1 entitely agree. I
wish our system could be as good as the
ones in other countries. But at what cost?
In fact, they have mechanised some of
these operations and displaced the ciossings
from being operated manually. But that
has not helped the accidents. The most
serions accident happened in East Ger-
many where they found that the crossing

[RAJYA SABHA]

Rate of Dividend 248

failed to come off. That could be a me-
chanised failure. What I am saying is 1
am not runmng away from the probleni.
I'he problem is very big. When hon'ble
Members approach me to get this solved,
they must bear with me that it is not so
€4SY.

Hon ble Members aie pleading on  be-
half of the State Governments for approach
roads. This depends on acquusition of land.
Year after year the costs have been going
up and these costs make it prohibitive
for us even to undertahe some of these
deselopments. So wherever it is possible,
within our 1esources we shall certainly try
to pesuade the State Goveinments to do
it. Very often suggestion has come why
do we depend upon the State Government?
Why do we not do it ourselves? It is not
possible to do it everywhere. But we should
cettainly evamine whether Railways can
undeitake this works wherever 1t is in the
interest of railway irunning. Yor instance,
in the city of Bombay, very probably the
suburban trains or the main trains could
wn better if the problem of level ciossing
could be solved even by the Railways them-
sclves. Certainly, we shall consider if the
responsibility can be taken over. And
therefore, while there is a natural anxiety
on the part ot the people that there should
be more 1ailway lines, that there should be
greater facilities  provided in  bachward
areas, let me also inform the House that
the *standard which was accepted in the
past for having 1ailway lines is now being
questioned. Tt was  cnthusastically  wel-
comed when the railway lines were an-
nounced and the people coming from those
areas wele very happy that they were get-
ting new railwav lines. Now, when there
15 no traffic on those lines and our expecta-
tuons have gone wrong. This failure to
have a correct appredation of those ex-
pectations, has also been responsible for
our not being able to contribute as much
as we can. Now, therefore, would this
House agrce with me that either we have
a standaid accepted for judging certain
lines and unless it is viable we would not
approve ot it, or, if certain lines are neces-
sarv for developing backward areas and
for providing employment, we decide to
constiuct those lines on the merit of those
considerations and do not either under
estimate the cost of construction or over

o
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esumate the 1ctuins and  then get cuti-
aseds I would lLke the House to appie
date tlhas difficulty of ours from thus point
ol view

An honowrable Mcmber has compared my
Railway Board to an dephant I would
like to tell him, do not gct fnghtcned by
# I have had contacts with them and I
can . !

SHRI § D MISRA lhe elephant 1s a
good animal But vouwr Railway Boarde

SHRI I A\ PAl Su, ! hane been
compared with the mahout who 18 not
able to contiol the elephant 1 can tell

you, Sir, that as a demouat, I would not
like to 11de over them I have been pu
snading them to listen to any reasonable
requests from any Moumber of this House,
and even as a Minwister [ would not ex
pect them to do anything unreasonable.
I have a night to judge them by the work
they do I do not hold any bitef for them
I am not a lawyer I would be the first
to condcmn when thev go wrong It would
be most uncharitable 1t day n and day
out we were often to condemn them, to
condemn the people who have, by acudent,
become members of the Railway Board,
m this House because they have no de-
fence Fust I would like to know the ex
act fault Nonc of the membeas of the
Conventron Commuttee  themselves have
condemned them It thc Railway Conven
tton Commuttee had condumned them, then
I would have either endotsed 1t o1 would
have not agieed with 1t But unfoitunately
they are bang condemned here I do not
think any organmation 1 this coumty can
be made to worhk with this hind of a
condemnation Wheaiever praise 15 due, 1
would appeal to the honowmable Members
of this Housc to stand Dv me when I
praise them, and endoisc it and when con
demnation 1s due, T will bc the first to
condemn than and 1equest you also We
expect them to deliver the goods Mavbe,
this 15 exactly the tvpe of orgamsation which
we are emvisaging—a  holding  compamy
In the beginming we said a civil servant
15 not the night type of instrument for
duvclopment and we wanted technoaats
Now here 1n our Railway Boaid all mem
bers are technociats I am told that a
holding company 1s a solution to owm pro
blems because holding companies  have
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witonomy  to do what they like
without tetercnce from  other Govern
ment deparitments What else 1s the Rail
way Board except bemng a holding com
panys The chanman of mv Board is the
Prinapal  Sectetary  to Govanment.  All
othar members ate Secretarics My Finan
aal Comnnssioner 1> quite independent. So
arc others So we have complcte autonomy.
Now ‘ou say thiv system 1s also not good.
In this country we will have to see that
the  administration  changes, that the ad
muustration  buomes responsive to the
needs of the people. 1 entirely agree But
then 1f these people have been compelled
to sanctton a rulway hine some other
Mombers of some other Committee or some
other Pirhamentuy Committee should not
question them aftawards, but the Minister
who has been rosponsible tor it Let us
also take the rcsponsibality for pohitical
deaston  And 1t this assurance 1s given to
the admumstration, when 1 give instiuc-
tions and the ofiicers cany out therr duty,
1 think things would 1mprove very consi-
derably I feel thit 1f 1 were 1n thewr post-
uon, I would bue 1icacted also to this
kind of a uicsm and be afraid of tak-
ing any deasion This 1s one of the fac-
tors, wd I am surc we will have to change
this [eeling 1n the administation Theie 1s
nothing wiong with the Board and there
15 nothing wrong 1 the way it works, 1n
the culture, the admnmstiative culture 1n
this country Only 1t calls for a change
to sutt the neads of the changing times

completc

With these ranatks T commend the Re-
solution to the House and assurc the House
that whatever suggestions that the Con
vention Commuittce on Railways has made,
1t shall be my concern to go deeper into
all thos. suggestions In fact, they have
suggested about control of the inventory
This 15 very, very, important We are now
trying to control this imentory through our
computors

Lir fact thae 15 one espert who has sub
mitted & 1cport on this I have aheady
constituted & Commuttee, even before this
recommendation came, to go into the ques
tion of nventory contiol because in spite
of the difficulties that we mught have,
depunding upon the foreign impoit, there
should be considaable scope for improve
meut T have acepted that and 1 assure
the House that cvery effort of making the
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Indian Railways moc efhicent than now
will be the concetn of both nuself and
my Board

MR DEPUTY CHAIRMAN: The ques
tion 1.

“Lhat this House approves the re-
commendations made in paras 1.1., 2.31,
3.18, 3.19, 3.27, 3.28, 4.12, +.13 and 5.11
ot the Report on Accounung Matters of
the Committee appainted to 1eview the
rate ot dividend pavable by the 1ailwas
undertaking to General Revenues as well
as other ancillaly inatters in connection
with the railwav finance wvis-a-vis the
General Tinance, which was piesented to
Parbament on the 15th December, 1972;
and

that this House further directs that
the action taken by Goiernment on the
other recommendations made in the Re-
port should be repoited to the next Par-
liamentaiy Committce which may be ap-
pointed to review similan matters.”

The mation was adopted.

STATUTORY RESOLUTION OF DISAP-
PROVING THE SICK TEXTILE UNDER-
TARINGS (TAKING OVIER OF MANAGE.-
MENT) ORDINANCE, 1972 (NO. 9 OF
1972) PROMULGATED BY THE PRESI-
DENT ON THE 31ST OCTOBER, 1972.
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